
flEFu: TPT 	 l'1lTFATIVE TfliFJJPL 
FANGALE BENCH, BANCALORE 

DATED THIS THC El GHTEENTH DAY OF NLVE8ER 186 

Present : Hon'ble Shri Justice K.S. Puttaswamy 	... Vice Chairman 

Hon'ble Shri L.H.A. Rgo 	•.. Member (A) 

APPLICATIONS NO1517[j86T) 

K.S. Padmanahha fRao, 
S.S.C. Grade I, Power Dun., 
Controllorato of Inspection 
Power Systems, NF Palyam PU, 

Bengalore-560 006. 

P.L. Chenniappan, 
SSC Grade I, ILI Dun, 
CIL, Bangaicre. 

3.U.K. Paja 
S.S.O. Gr.I, 
Controllerate of Inspection Radar, 
M.R. Palya Post, 
Bangalore-6. 

P.N. Labru, 
550 Grade I, 
Power Division, 

Controllerate of Inspection, 
PowerS ystees, M.R ,Pci lyam PU, 
Benqalore-560 006. 	 ... Applicants 

(Shri H.S. Jis .. Advocate) 

V. 

The Union of India 
represented by its S.cretary, 
Defence Production, 
Ministry of Defence, 
DHLq  New Delhi—il. 

The Director Gen ral bf Inspection, 
Departrn3nt of Dfenco Production (MOM 6B), 
DH Nw D].hi —11. 

K.L. Chugh, 

K.Syed Mustapha, 

P. Chandra, 

A.B. Rajashekaran, 

D. MoSes Selvajiiant 

SSO Grade I, 
Ccntrollarate of Inspection, 
M.F. Palya, Banoalore-6 	 ,., Respondents 

(Shri 1.5. Padmarajaiah .. Advocate). 



This applicetion has come up for hearing before this 

Tribunal to—day, Ho0  'ble Vice—Chairman made the following:— 

U R U E R 

In these transferred applictions recaiveri from th Hicih 

Court of Karnataka under Section 29 of the Administrative 

Tribunals Act of 1985 (The Act) the applicants have challenged 

letter/order No .A/$91]94/ELECTR[lNICE/DGI (hd en—GB) dated 18th 

March 1985 (Annaxure A) of the Director Cenoral of Inspection, 

Government of India (Director). 

Prior to 1981, the applicants were working as Senior 

Scientific Lf'ficers Grade II (SSU Gr.II). On different dates 

comnencine frc:m 1/.2.19fl1 to 30.4.1981, the applicants were 

promoted as SSOs Gr.I. 

The recruitment to the posts of SSLI Gr.I is regulated by 

Defence ua1ity Assurance Rules 1979 (Rules) which inter alia 

provides for a quota between direct recruitment and 0 promotions. 

Un or about 29.10.1983 the Director prepared a seniority 

list of those borne in the cadre of SSU Or.I assigning rank 

Nns.li, 17, 17 and 23 rspectively to the applicants with 

which they h:h no rrievanc 	Un 7.7.1934 the Director prepared 

a combined seniority list assigning various ranks to the 

applicants with which they were aqqrieved an-i,  therefore, 

made representations before him. 

But ultimately on 18.7.1985 the Director made an ord r 

which roads:— 

tTelephone:3Dl24l8 	8HReT SARKi\ B 
PA KSH f'1- NTF LAYA 
R/K5HA UTPADAN VIBHAG 

Nirikehan fiahanidoshalayc, 

D14.4 Oakghar Now Delhi 110 011 
18 March 85. 

No .M/99094/ELLCTRUNIC5/DGI (Admn—GB). 



S 

To 

All DGI Establishm:nts under 
Elctronics Discipline. 

SP R[LL5:SLI ELTCTRUNI CS D SCI PL1 NE 

Rfaranco this H lrntt r of oven N • dated 7th July 184. 

2. 	The Senicriby roll in the crado of SSL I forwarded under 
letter raferad to above may be treated as cancelled. A revised 
seniority roll forwarded herewith may be shown to the offices 
may release be intimated to this HQ by 31.3.85 positively. 
Please ensure that names of all officers are included in the 
P roll. 

:3 • 	A ny additions to the qualifioations or change of date in 
colLmns 5 and date of birth should be verified from the orielnal 
certificates/documents and a c,.7,rtificati§ to this effect given in 
all cases. In the absence of authantificatjnn to the correctness 
of the qualification, date of birth and date of regular 
appointment to the grade, no action will be taken on the 
amendment forwarded to this HA. 

4. 	Entries in Lh blank columns of the EP FoUs may also be 
authenticated and a certificate tc the effect that these have 
been verified from original documents rendered to this HA. 

5, 	A cartificate tr the effect that the S .1 .Roll has been 
seen by the officers ccncorned may also be 	to this Hq. 

6. 	Please acknowl(:?dge 

Sd/_ 
(:uDLp:FJ 	) 
Asst. L)irctor 

for Director General of Inspection" 

The applicants are aggrieved by this order. Among others, they 

have ured that the Director has made the san2,without issuing show—

cause ncticos and affording than an opportunity to state their case, 

the correctness of which is not disputed by the respondents in their 

reply. 

6. 	Fhri H. Subramanya Jois. learned counsel for the applicants, 

contends that the order made by Director on 18.3.1985 without 

issuing his clients shoe cause notices and affording them an 

opportunity to state their cases was violative of the principles 

of natural justice and illupal. In support of his contention 
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Shri Jois strongly relies on the ruling of Supreme Court in 

AIR l97 SC 1267. 

Shri. M.S. Padmarajaiah, learned counsel for respondonts 

1 and 2 and hhri Nanjunda Fheddy, learned counsel appearing 

for renpen1nts 3 to 7 except resQondent No.6, who is daletorJ 

with our permission, sought to support the order of Director. 

On 29.10.1983 , Director whu had prepared a seniority list 

8SSioninc various ranks to the applicants and othars,which 

stands cancelled by him on 10.3 .1985. Wa will even assume 

that there was justification for the Director to canceli the 

earlier seniority list and prepare a fresh seniority list. 

But then the Director could not do so without issuing show—

cause notice tr the açplicants and providinc them an opportunity 

to state their case arainst the sa'iieas required by the principles 

of naturci justice, w} ich is set at rest by the Suprone Court in 

BINA PPNI 'a case and other cases. On this short ground the 

same calls for our interference without examining all other 

grounds. We, therefore, leave open all other LUCSt1OflS. 

In the lliLht of our above discussion,we quash the order 

dated 18..19E1 (Annexure A) and the seniority liet appended to 

the same. But this order does not prevent the Director from 

cnncollin the earlier seniority list and redraw the same in 

accordance with law and observations made in this order. 

Applicatione are disposed of in the above terms. But in 

the circumstances of the cases we direct the parties to boar 

their own costs. 

VICE CH1\IPP1AN 	1E11889 (a.) 	' 

bsv 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH 

APPLICATION No, 	
COMMERCIAL COMPLEX, (BDA) V 	

J INDIRANAG,\R, ,4-ivo (ç7 	
BANGALORE560 038. 

DATED: 	6MA 
APPLICANT 	 V0 	RESPONDENTS 	
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SUBJECT: SENDING COPIES OF ORDER. PASSED.BY 

 THE V 	

BENCH IN APPLICATION NO.3E,_ 

I____ 
V 	

V 

V 	

Please rind enclosed herewith te cpy or the Order 
passed 

by this Tribunal in the above said Applicatj0 on 

EP ~GISTRAR 
.LNCL: As above, 



CENTRAL ADMINISThATIVE TRIBUNAL 

BANUALORE 

DATED THIS THE 30TH DAY OF APRIL, 1987 

Hon' ble Shri Justice K.S. Puttasuamy, Vice-Chairman 
Present: 	 and 

Hon' ble Shri L.H.A. heço, Member (A) 

REVIE'J APPLICATION NO.36 OF 1987 

Shri K.S. Padrnanabha Rao, 
S.S.G. Gd.I, 
Controlicraté of Inspection 
Power Systems, 
M.R. Palyam PU, 
Banyalore-6. 

P.L. Chenniaian, 
S.S.O. Od.I, OIL, 
3ana10 re—C, 

P.N. Labru, 
S.S.O. bd.I, 
Contrcllerate of InsJection 
Power Systems 
6dngalore-6. 	 .... Applicants. 

( Shri S. Rananatha Jois, Advocate) 

v. 

The Union of India reresented 
by its Secretary, Defence Production 
Ministry of Defence, 
DH, New Delhi-il. 

The Director Ueneral of Inspection, 
Dept. of Defence Production (ADM 6 B) , 
Dk, New Delhi—li. 

K.L. Chuh, P.Sc, U, SDCC, 
Directorate of Production & 
Insection Electronics (DuI), 
DH, P.C. New Delhi—Il. 

K. Syed Mustaha, 3.5.0. Gd.I, 
Inspectorate of Electronics, 001 Cornplex, 
Pazhavanthail P.O. [ladras-114. 

3, P. Chandra, S.S.O. Gd.I, 
Directorate of Standardization, 
DH P.O. New Delhi—il. 
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A.B. Rajashekaran, S.S.U. Gd.I, 
Chief Inspectorate of Jarshio Equipments 
275, Rajamahal Uilas Extn. 
Banalore-8O. 

D. Noses Selvamani, S.S.O. Gd.I, 
Reyicnal Data Bank, 
Contro1lerte of Inspection Armaments, 
Kirkee, 
Pune. 	 ... Respondents 

(Shri M.S. Padmarajaiah, Senior Standinq Counsel 
for Central Government) 

Review aplicaticn comin on for hearing this day, 

Vice—Chairman made the folicuiny. 

Shri S. Ranyanatha Jois, learned Counsel for the 

applicants, in our opinion, very rihtly seeks permission 

to withdraw tnis apilication with liberty reserved to 

institute Contempt of Court proceedinijs under Section 17 

of the Administrative Tribunals Act, 1935. Permission 

souht for is ranted. Review aprlication is rejected 

as withdrawn. No costs. 

RkQ 

kms/Mrv. 	

Lt 

/ 

Nember (A) 

  



V 	 REGISTERED 

IJ 	 CENTRrL r½DMINISTP(TIvE TRIBuNrL 

Br.NGPLORE BENCH 
*4 

Commercial Complex(BDA), 

Ir-idiranagar, 
Bangalore - 560 038 

Dated : I ZH17 

Contempt of CourtpplicatiOfl No. 	 _/o 	) 
in Application No. 1517 to 1520/86(T) 

W.P. No  

Applicant 

Shri K.S. Padmanabha Rae & 3 Ora V/a 	The Secy, Defence Production & another 
To 

3, Shri S.V.K. Raja  
Shri K.S. Padmanabha Rae 
SSO Grade I Power Division  
Power Division Controllerate of Inspection 
Controllerate of InspectionC M.R.R 	Pelya P.O.  
.R. 	Pelya . P.O.. M.R. Bangalore - 560 006  
Bangalore - 560 006 B 

 

4. Shri P.L. Labru  
Shri P.L. Channiappan SSO Grade I  
SSO Grade Power Division  
Power Division Controllerate of Inspection 
Controllerate of Inspection M.R.R 	Palys P.O. 
M.R. 	Pei.ye 	.. Bangalore - 560 006  
Bangalore - 560 006 

S. Shri H.S. Jois 
Advocate 
36, Shankara Perk 
Shenkara puree 
Bangalore - 560 004 

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN 	CONTEMPT 

APPLICATION NO, 18/87 

Please find enclosed herewith the copy of the 

passed by this Tribunal in the above said Application on 	10-787 

End : as above. 	 SECTION Off'IR 
(JUDICIAL) 

Ba 1 u* 



EFORE THE CENTRAL AO'UNISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

DATED THIS THE TENTH DAY OF JULY, 1987 

Present * Hon'ble Shri Justice K.S. Puttaawamy 	.•• Vice—Chairman 

Hon'ble Shri L.H.A.Rego. 	... Member (A) 

C. OF C.APPLICATION NO.18/87 

K.SPadmanabha Rao and 3 others 	Applicants/Complainants 

(H.S.Jois ... Advocate) 

V. 

Shri P.C,Jain, Secretary, 
Defence Production, 
Ministry of Defence, 
New Delhi—liD 011 

Lt.Gsn.R .L.Kapur, 
Director GenEral of Inspection, 
Department of Defence Production, 
(Adm 66), DHQ Post, Now Delhi —11 Respondents 

This application has come up for admission today. Hon'ble 

Vice—Chairman made the following: 

ORDER 

Shri H.S.Jois, learned counsel for the petitioners, in our 

opinion very riqhtly seeks leave to withdraw this application with 

liberty reserved to challenge the fresh seniority list in separate 

proceedings. Permission sought for is granted. Petition is dismissed 

as withdrawn. 

.J B 
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- -MEMBER (A) 	!787 
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